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Leave of absence to Shri Syed Abdul Hallik 

MR. DEPUTY CHAIRMAN: I have to 
inform Members that I have received the 
following letter from Shri Syed Abdul Malik: 

"I have the honour to inform you that I left 
for London on a cultural tour on the 19th 
April, 1981... So I shall not be able to be 
present in the Parliament up to the 8th May, 
1981. 

May I request you to please grant me 
leave of absence in the House from 20th 
April, 1981 up to 8th  May,  1981." 

Is it the pleasure of the House that 
permission be granted to Shri Syed Addul 
Malik for remaining absent from all the 
meetings of the House during the current 
Session? 

(2Vo hon. Member dissented) 

MR. DEPUTY CHAIRMAN: Permission 
to remain absent is granted. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

The communal incidents in and around 
Bihar Sharif (Bihar) resulting to the death 

of several persons and injuries to many 
others. 

 

Mr. J ha, please. 

gSHRI SHIVA CHANDRA JHA (Bihar): Mr. 
Deputy Chairman, I Ibeg to call the attention 
of the Minister of (Home Affairs to the 
communal incidents in and around Bihar 
Sharif (Bihar) resulting in the death of geveral 
persons and injuries to many others and the 
steps taken by Government in  this regard. 

THE    MINISTER    OF HOME AF-
FAIRS   (GIAN!   ZAIL  SINGH):   Sir, 

 

MR. DEPUTY CHAIRMAN: Home 
Minister is concerned with it and Home 
Minister is  there to reply. 
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[Shri Shiva Chandra Jha] 

it is with a heavy heart and deep anguish that I rise 
to make a statement about the deplorable incident of 
communal violence which have taken place in and 
around Bihar Sharif in Bihar State during the last 
few  days. 

According to the information received from the 
State Government, the communal trouble started 
around 4.30 P.M. on 30th April, 1981. A drunken 
brawl between youngmen belonging to the two 
communities escalated into a serious clcsh in which 
bombs, crackers and fire-arms were used. Similar 
incidents of communal violence were reported from, 
other areas of the town and some adjoining villages. 
Local Administration took prompt action and rushed 
police force to control these incidents. Indefinite 
curfew was imposed at 5.00 A.M. on the 1st May, 
1981. The situation in Bihar Sharif town was not 
allowed to deteriorate but incidents were reported 
from some rural areas on the 2nd and 3rd May, 
1981. According to the reports received from the 
State Government, 47 precious lives have been lost 
and 68 persons have been injured in these 
clashes. 320 persons have so far been arrested. 
The State Government have decided to impose 
collective fines in riot affected areas. On our 
part, the Central Government has provided 
assistance in the form of Contingents of Border 
Security Force and Central Reserve Police Force 
to assist the State Government in controlling the 
situation. Two helicopters have been placed at 
the disposal of the State Government in order to 
facilitate surveillance of riot affected areas. The 
Prime Minister air-dashed to Bihar Sharif and 
visited the injured persons in the hopistal and the 
evacuees in a camp to console them in their 
distress. She also reviewed the measures taken 
by the State Government with the Governor, 
Chief Minister, State Ministers and officials. She 
impressed    upon  them  the need 

to take firm action to put down the trouble 
with utmost expedition and restore 
confidence amongst the minority 
community. She also met peoples' 
representatives and prominent leaders of 
the two communities and urged them to 
create conditions conducive to restoration 
of peace and harmony. The Prime 
Minister has donated Rs. 5 lakhs from the 
Prime Minister's Relief Fund for the 
affected families in addition to relief and 
succour provided by the State Govern-
ment. 

The situation is being speedily brought 
under control by the law and order 
machinery. I would appeal to all the 
members of the House to lend their 
cooperation to the Government in creating 
favourable conditions for an early 
restoration of normalcy. I offer nay 
heartfelt sympathy to those who have 
suffered in these riots. 
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SHRI HAREKRUSHNA MALLICK 
(Orissa): Sir, let the Home Minister alone 
reply. 

'It is surprising that the authorities could 
not have been aware that the situation had 
developed owing to a dispute concerning a 
graveyard." 
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others will make an appeal which they will not 
follow themselves. So I would request all of you. 
(Interruptions) There will be no difficulty if you 
restrict yourselves to ask questions.     
(Interruptions). 

 
D

R. SARUP SINGH (Haryana): I will request to all 
that such questions...' (Interruptions) 

SHRI     SADASHIV     BAGAITKAR 
(Maharashtra): Thii la a serious issue There should 
be some limit.   (Interruptions)   What    is    thig 
nonsense? (Interruptions) 

SHRI P. RAMAMURTI (Tamil Nadu): Sir, 
Members of the Opposition might get angry 
sometimes. But today we are discussing something 
very tragic in the history of the country. I would 
request the members of the ruling party not to act in 
this way. This is not the way. Let them hear. The 
iHome Minister is there to answer. If some charges 
are made against the Chief Minister, the Home 
Minister will take charge of it. To create 
disturbances is not correct. Unfortunately, this is not 
the occasion. This is not correct because the people 
will think that we are using the Parliament for 
hurling abuses against each other and are not high-
lighting something which is very serious. Therefore, 
I would appeal to all of them to.. (Interruptions) 

SHRIMATI USHA MALHOTRA (Himachal 
Pradesh): I just made a request.. (interruptions) 

MR. DEPUTY CHAIRMAN: You know it very 
well that it is all very easy to make appeal*. I 
appreciate your appeal; yo*» also follow it. But 

 

DR. SARUP SINGH; My request to you 
all is: Please keep this discussion above 
politics, otherwise you cannot solve the 
problem of commu-nalism in this country. 
No politics: I appeal to all of you. 
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tl    ]   D'evainagri translation. 
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t[    ] Devnagari translation. 

 
SHRI SADASHIV BAGAITKAR: That 

wagon was there at the Bihar Sharif station 
for six months. It was booked for some other 
station, but somehow that army wagon, as 
you say, was at the Bihar Sharif station for  
over   six   months. 
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t[    ] Devnagari translation. 
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•[    ] Devnagri  translation
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No.   It is a fact of history. 

MR. DEPUTY CHAIRMAN; L«l him 
complete. 

SHRI B. D. KHOBRAGADE: He has 
asked me to take back my words... 

MR. DEPUTY QHAIRMAN; No, no, I do 
not allow it. Please take your seat. 

SHRI B. D. KHOBRAGADE: I am only 
giving a historical fact that this country has 
been enslaved for 2,000 years because of the 
religious and social inequality. 

MR. DEPUTY CHAIRMAN: You keep 
your history with you. (Inter-ruptionsQ 
Order, please. Let him reply. 

 

i 
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SHRI BHUPESH GUPTA (West Bengal): 
May I suggest that Shrimati Saroj Khaparde 
should come to th« front bench? 
(Interruptions) We are finding she is very 
ably defending the Home Minister. 

SHRIMATI "SAROJ KHAPARDE:: 
Whatever was said by the Opposition 
Members,    only    on that I rose and 



313      Calling Attention re.              [ 6 MAY 1981 ] Incidents in Biharsharif    314  

took objection; otherwise, I would not have 
got up. 

SHRI BHUPESH GUPTA; All I said was 
it is better you come to the front bench.   
(Interruptions) 

SHRIMATI SAROJ KHAPARDE: Saroj 
Khaparde and Khobragade come from the 
same community. {Iriterruptions) 

SHRI B. D. KHOBRAGADE: Not only 
they come from the same community, they 
come from the same family. 

MR. DEPUTY CHAIRMAN: I think the 
hon. Members do not seem to be interested in 
listening to the Home Minister's reply. Mr. 
Khobragade, why are you taking the time of 
the House. It seems Members are not 
interested in the Minister's reply.... 

SOME HON. MEMBERS: We are 
interested. 

MR. DEPUTY CHAIRMAN: Nobody 
seems to be interested. Every time somebody 
or other is standing up. Now, he is standing 
up. Let the Minister  complete his answer. 
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(At this stage the hon. member   left the 
Chamber). 

MR. DEPUTY CHAIRMAN: Yes, Mr. 
Ramanand Yadav. 

SHRI B. D. KHOBRAGADE: Sir, this is 
very wrong. He has asked a question about 
the media only. 

MR. DEPUTY CHAIRMAN: This is very 
bad. All the time you are speaking. Mr. 
Khobragade will not go on record. Yes, Mr. 
Ramanand Yadav. 

(SHRI B. D. KHOBRAGADE continued 
to spekik). 

MR. DEPUTY CHAIRMAN: If the 
Members make long speeches, no Minister 
can reply. If the Members want specific 
answers, they must put specific questions.  
Yes,  Mr.  Yadav. 

 

MR. DEPUTY CHAIRMAN: Mr. 
Khobragade, this is very bad of you-always 
sitting while speaking. 

t[   ]   Devanagri  transliteration.
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1

SHRI RAMANAND YADAV: No 
representation. Educate them. This is the only 
way. 
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MR.  DEPUTY CHAIRMAN:   Order 
please. 

2 P.M. 

SHRI B. D. KHOBRAGADE: The word** 
is not imparliamentary. You refer to May's 
Parliamentary Prac-time.    (Interruptions) 

MR. DEPUTY CHAIRMAN: That word is 
not found in May'i Parliamentary Practice. 
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•♦Expunged as ordered by the chair. 
 

SHRI K. K. MADHAVAN (Kerala)-. I 
want to draw your attention... 

MR.    DEPUTY    CHAIRMAN: You do 
not know Hindi. Please sit down. 

S»HRI K. K. MADHAVAN: What is that 
word?  (.Interruptions). 

MR.  DEPUTY CHAIRMAN:    That word 
is not used in a good sense. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): Sir. I would 
only say about the first point he raised with 
regard to banning the political parties, that it 
it a suggestion and I have taken note of it. 

 

SHRI V. GOPALSAMY (Tamil Nadu):   
You speak in English. 

MR, DEPUTY CHAIRMAN: Let him 
reply. 

SHRI V. GOPALSAMY: So far I was not 
able to follow what he was saying. 

SHRI YOGENDRA MAKWANA: So far 
as the judicial inquiry is concerned my senior 
colleague has already announced that there 
will be a judicial inquiry by a High Court 
Judge. About the long-them, short-term and 
other programmes, these are all suggestions 
and I have taken note of them. 
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t[Devnagari translation]. 
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t[ ] Devanagari translitration. 

 

SHRI YOGENDRA MAKWANA: Sir, the 
hon. Member has said many things in anger. 

MR. DEPUTY CHAIRMAN: He has made 
observations. 

SHRI YOGENDRA MAKWANA: They 
are his olwervations, but he has not made the 
right observations. The Prime Minister 
visited the place because she felt that it is 
very bad and she should go there as her visit 
will create some impression on the State 
Government and on the people also. 
Therefore she visited the place and 
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met the people.    She consoled them aad  
declared  lome  relief  also. 

SHRI ABDUL REHMAN SHEIKH: 
Nobody has objected to that. 

SHRI YOGENDRA MAKWANA: No, no, 
the hon. Member has commented on the visit 
of the Prime Minister. I do not understand 
how he reacts to the visit of the Prime Minis-
ter. 

Sir, the hon. Member has raised one 
point—that those who are responsible for this 
should be punished with the sentence of 
death. Now it is not in the hands of the 
Government. Ultimately it is the judiciary 
which will decide the faut of the culprits. 

 

SHRI YOGENDRA MAKWANA: So far 
a* the death toll is concerned, it is already 
given in my statement tkat 47 persons were 
killed and *8 were injured. Sir, the figure 
could change if there are more casualties, but 
at present the information which we have 
received from the State Government is only 
about 47 persons. I think no other question 
was raised by the hon. Member. 

MR. DEPUTY CHAIRMAN: Shri Dinesh 
Goswami (Interruptions) Order please. 

 

 
SHRI YOGENDRA MAKWANA: I do 

not understand the logic behind it. I do not 
understand his mind also. So far as the 
poisoning of the drinking water is concerned, 
the water was tested at Patna and the rumour 
was found to be false. There is no truth in that 
rumour. 

 

t[ ] Devanagari translitration. 

 

SHRI YOGENDRA MAKWANA: Sir, the 
entire training programme is now reoriented 
and the syllabus is also changed. We are 
giving more emphasis on human realtions, 
psychology etc. Whatever the hon. Member 
has suggested, I have taken note of it. 

MR. DEPUTY CHAIRMAN: Mr. Dinesh 
Goswami. 

SHRI B. D. KHOBRAGADE: Only one 
question. 

MR. DEPUTY CHAIRMAN: Let your 
change come. 

SHRI B. D. KHOBRAGADE: Only half a 
minute. 

MR.   DEPUTY  CHAIRMAN:  No. 
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SHRI B. D. KHOBRAGADE: In de-
ference. . . 

MR. DEPUTY CHAIRMAN: You know 
that in Calling-Attention nobody can stand 
up. There are already seven or eight names 
pending. I cannot call any other person. 

SHRI B. D. KHOBRAGADE: 1 am only 
pointing out that this is the second time. . . . 

MR. DEPUTY CHAIRMAN: This will 
not go on record. 

(Shri B. D. Khobragade continued to 
Speak). 

MR. DEPUTY CHAIRMAN: It will not go 
on record. Shri Dinesh Goswami. 

SHRI DINESH GOSWAMI (Assam): Mr. 
Deputy Chairman, Sir, I am rather anguished 
that in a debate in which wea re discussing 
communal disturbances in which 47 persons— 
according to the official estimation— have 
lost their lives, the debate ought to have been 
in a slightly more seri-oug atmosphere and 
should have been free from party angularities. 
On the contrary we have seen verbal duels 
between the ruling party and the Opposition. 
That cannot really help in any way in the 
easing of the situation if we debate matters in 
the atmosphere in which we have discussed 
them so far. Though, Sir, the ruling party has 
tried to defend the Administration, there are 
points which show that the Administration 
was definitely guilty of lapses. I am not one 
who will say that the Prime Minister ought to 
have postponed her visit to the foreign 
countries, because if the Prime Minister would 
have postponed her visit that would have 
given a handle to thos^e forces which want to 
malign our country that the situation in the 
country was such that the Prime Minister 
could not go abroad. But, Sir, it is not only 
Biharsharif. Today Bihar-sharif is not an 
isolated incident. The intensity of communal 
disharmony is growing on    in this country. 
The hon. 

Minister has said tnat because two persons 
entered into a drunken brawl, the whole 
trouble started! It beats my comprehension as 
to how such a massive communal disturbance 
may take place simply because two persons 
entered into a drunken brawl, unless there was 
tension, misunderstanding and mistrust in that 
area long before thi» brawl took place. And 
the Administration shall have to bear the guilt 
that in spite of the fact that there was tension, 
there was misunderstanding, there was 
mistrust, they could not take preventive steps 
or, did not even inform the Central authorities 
that the situation was explosive. I would like 
to know from the hon. Minister whether such 
tension was there, whether such 
misunderstanding was there, whether such 
mistrust was there and, if so, what was the 
reason as to Why the Government could not 
anticipate it. The trouble, according to official 
sources, started on 30th April, 1981 at 4.30 
p.m. The curfew was clamped on the 1st of 
May, 1981 at 5 a.m. Twenty-four hours 
lapsed. I would like to know what is the 
reason why there was a delay of 24 hours in 
the clamping of the curfew—according to 
your own statement. Sir, as I see it, today we 
must also discuss some broad questions on 
communal harmony. I may be wrong, but my 
own feeling is that it is time to express that in 
this country there is a gradual polarisation in 
the society between communities. We are 
making the minorities aware that they are 
minorities, and the majority is aware that they 
belong to majority community, with the result 
that there has occurred a uieavage between 
majorities and minorities. In this country if we 
are to get rid of this type of 
communal distui*W9S»e?rthe minorities 
must not feel as a minority but as part and 
parcel of the Indian society, and the majority 
must not consider themselves as majority but 
also a part and parcel of the Indian society, 
and that is the basis on which the Congress 
philosophy was based. Unfortunately, in the 
present political system there has only been 
fragmentation of the society. I am not 
accusing the ruling party, 1 am not accusing 
the Opposition. I am accusing myself; 
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'e are all guilty that many of us are •ying 
today to project ourselves as ;aders of a 
minority group or a maj-rity group and while 
trying to pro-jet thus, we are creating a 
gradual leavage, and whenever a cleavage 
ikes place between trie majority and le 
minority, the minority, because of neir 
number—whether they are Mus-ms or 
Scheduled Castes and Hari-ans—they suffer. 
And this was the iew expressed even by 
Pandit Jawa-arlal Nehru and, therefore, Sir, a 
ethinking must set in the mind of veryone as 
to how we can reverse his process. A Calling 
Attention does ot give us this opportunity. 
Probably national dialogue for this shall have 
0 start. On the question of the police 
idministration, allegations have been lade 
from the Opposition, and even ometimes 
from the ruling party, that he police 
administration does not be-Lave impartially 
in such types of dis-urbances. The Home 
Minister has ightly said that constant 
accusation 'f the police force demoralizes 
them. ?hat is also true. But how is it that ven 
during the British rule when they ried to 
divide us community-wise, uch accusation 
against the police was lot there? It is very 
difficult to say hat the Opposition is accusing 
the iblice merely because of political mo-
ives. Is it because we have used the iolice—
all the parties together*—for iolitical 
purposes and have not kept he police above 
politics? Is it because ntegrity and 
independence in the aw-keeping forces have 
often been ubstituted by sycophancy and also 
iliability with the result that the poke has not 
been able to behave as ndependently and 
with as much in-egrfty as we expect them to 
behave? s it because that there is a lack of 
onfldence in the police administration tself 
that even if they take action ometimes, the 
honest police officers iuffer at the    hands of 
unscrupulous 
iolice offiuers or politicians with he result 
that there is a tendency in ill walks of life to 
avoid responsibili-y? Whether it is communal 
disturban-:es or disturbances of other nature, 
lobody wants to take    responsibility. 

And that is  why the    administration 
suffers. 

My pointed cjuestion to the hon. Minister 
would be: Was there any tension in this area? 
Was there some sort of mistrust or suspicion; 
if so, since wheD and why? Why is it that the 
Government could not anticipate that there 
was tension, because it occurs to me that 
unless some sort of tension or mistrust was 
there, merely because of drunken brawl the 
incident could not have taken place? Is it that 
the Government could not anticipate because 
the intelligence machinery failed? Why was 
there delay in imposition of curfew? And is it 
not that the administration has failed to take 
anticipatory prevantive action and also 
punitive action? These are the four points. 

SHRI YOGENDRA MAKWANA: Sir, the 
hon. Member has rightly said that the police 
is rather demoralized and also misused by 
some political parties; may be correct; it is a 
matter of judgment. But it is a fact that the 
police nowadays is condemned at various 
places for being partial. But, in this case, so 
far the reports which I have received show 
that there was inactivity of the police for 
sometime, may be considered as partial. But 
when the judicial inquiry is now announced, 
all matters will come out in the course of the 
judicial inquiry. Sir, I do not want to defend 
the administration on this point particularly. 
But, as I said, the inquiry is now announced, 
it will investigate and find out why all these 
things happened. As regards the delay in 
clamping of curfew, after the two incidents 
took place, the Government imposed the 
curfew. But that also is a matter of inquiry as 
to why there was some delay, though it was a 
delay for a short period. So all these points 
which the hon. Member has raised are all 
matters of investigation and inquiry. Things 
will be found out in the course of the judicial 
inquiry which is  announced. 

SHRI  DINESH GOSWAMI:  I  asked 
you a question:  Was there    tension, 
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[Shri Dinesh Goswami] 

mistrust  and     suspicion;   if  so,  since when 
and why? 

SHRI YOGENDRA MAKWANA: So far 
as tension, mistrust etc. is concerned, the 
incident itself suggests that there may be 
some tension or there may be some mistrust 
among both the communities. It is very very 
difficult to say whether it existed there or not 
or how long it existed there. 

SHRI P. RAMAMURTI: Sir, my friend, 
Mr. Goswami, has correctly hit the point, and 
I do not want to dilate on that. But the main 
question is that this incident, this riot, could 
not have happened because of the incident of 
the drunken brawl between two persons. 

[THE VICE-CHAIRMAN, (SHRI DINESH 
GOSWAMI) in the Chair]. 

It is known, Sir, that long efore that, just by 
the side of the Kabristan a Hindu temple was 
put up. This is the propaganda that is going on 
in this country. An atmosphere of Hindu 
rashtra. then Islamic revolution, this kind of 
atmosphere, is being created in this country, 
and this is today creating a situation in which 
the integrity and the unity of the country is at 
stake. But there comes the responsibility of 
the administration. When the Hindu temple 
was tried to be put up there, why is it that the 
Bihar Government did not think it fit to stop 
the putting up of the Hindu temple there and 
prevent the animosity growing between the 
two communities? That is the first question. 

Secondly, with regard to the administrative 
lapse there, I only want to read some editorial 
comments in the "HINDU" of Madras, which 
is the most respected paper in the country and 
about which nobody can say that it is biased in 
any way. Mr. Mak-wana, for your information, 
please listen. This is what the "HINDU" says: 

"(This event) clearly demonstrates one 
or two things: the present Government is 
incapable of maintaining order or its writ 
simply does not run. Dr. Jagannath Misra is 
the Chief Minister not by virtue o.f his 
unassailable position in the ruling party, 
but because Mrs. Gandhi is not averse to 
letting him continue in that position. And in 
order to get over dissidence within the 
party and to keep his henchmen happy, he 
has been adopting ever since he assumed 
power all means—fair and foul. That, in 
fact, seems to be his— or, for that matter, 
his colleagues'--main business and the 
many trans, fers of senior officials from 
one position to another, not dictated by 
considerations that have a bearing on 
administrative needs or efficiency, indicate 
what the top political brass is up to. If the 
Chief Minister would like the key 
departments to be manned by his men, it is 
this that has set the ball of demoralisation 
in the Services rolling." 

This is an    unbiased     paper,    the 
"HINDU".  In  16  months  of his coming  to  
power  seven   mass     transfers have taken 
place, and the recent transfers  of 40  officers 
have taken place These are things     which    
cannot be denied. I want to know under    
these circumstances what the morale of th« 
administration is. As a matter of fact our 
people who had gone there, found that if the 
police had   acted when i mosque  was being 
demolished  just  1 stone's throw from the 
police statior instead of keeping quiet, if the 
polict had acted in. time at that time, manj of 
these things could have been stop ped.  It  is  
also  a fact that a     villagf nearby  was     
attacked,  and  both th< Hindus  and the    
Muslims  joined to gether and resisted the 
attackers, bu the  police  demoralised them.  
This  i: also a fact.  Despite the Hindu-Muslin 
unity that was there, these things hap pened.  
No  greater  indictment  of th< Government  
can be     there.   The  ad ministration has 
collapsed. 

The Chief Minister is indulging ii just 
putting his men. If this is hi main interest 
and he goes on transfer 
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ring people from time to time and mass 
transfers have taken place within the course 
of 16 months, what will the officers do? He 
says, "What am 1 to do? I do not know what 
1 will be tomorrow." This is the position. 
This is what you are trying to do. 

Similarly, somebody criticises the 
police, they do not take it seriously. 
Mr. Hashmi mentioned about it. But 
he does not know the full facts. The 
facts are that Mr. Rajeshwara Rao, 
General Secretary of the CPI criticised 
the role of the PAC in Muradabad. 
And his statement was published in 
the "Hayat". And action is taken aga 
inst the Editor of that paper under 
section 124A. Section 124A is about 
creating disaffection against a Govern 
ment established by law. It is a won 
derful thing. If I criticise a police offi 
cer, if I criticise police action, your 
Government takes action against me, 
as if the police is the Government. If 
this is the attitude.................... \ 

SHRI B. V. ABDULLA KOYA (Kerala): 
Those people who are actually doing relief 
work are put in jail. 

SHRI P. RAMAMURTI: Action is taken 
against these people. If this is the attitude of 
the Government, that no criticism of the 
police should be made, then how do you 
expect at all to see that the police is going to 
behave? So these are the specific questions. 
Here is a Government which does not 
function. The administration has collapsed. 
There is no proof necessary for that. The 
mass transfers that are taking place day after 
day are the proof. His henchmen alone must 
be in key positions. This is the work that Mr. 
Jagannath Mistra has been indulging in all 
these years. And the proof is the comment of 
a paper like the Hindu which you cannot 
accuse of bias. (Interruptions) Seven mass 
transfers have taken place. In no other State 
has such a thing taken place. So, does the 
Central Government propose to intervene and 
put an end to this kind of demoralisation in 
the administrative service so that this problem 
can be solved? Lastly I also want to know 
whether the Gov- 

was on he Prime Minister's life— 
of all the secular forces in this coun 
try in order to do a tremendous poli 
tical, ideological propaganda in this 
country against the terrific communal 
propaganda that is going on in the 
name of "Hindu Rashtra"...................... 

SHRI BHUPESH GUPTA: National 
Integration Council. 

SHRI P. RAMARURTI: We know what 
happens in the National Integration Council. 
In the National Integration Council last time 
my resolution was adopted, but no action was 
taken. I know what will happen there. Now I 
am asking a serious question. In this country 
this kind of propoganda is going on in the 
name of "Hindu Rashtra" and in the name of 
"Islamic Revolution". We have to rouse the 
common people of this country to fight 
against this propaganda. Ultimately I know 
the Government will not be able to fight it. 
Unless the common people of this country are 
roused against this propaganda, this country 
will be divided. Therefore, is the Government 
prepared to come forward with concrete 
measures to enlist the support of all secular 
forces in this country for a joint propaganda 
and compaign in the whole country against 
all these divisive ideologies and laying 
emphasis on the unity and integrity of the 
country? 1 do not want to say about the 
foreign forces. Trou also say somtimes that 
foreign forces pre there. But you cannot take 
action against them. You are depending upon 
those foreign countries. You go to them 
begging for money. Therefore, you cannot 
take action against thtm. Therefore, ar# you 
prepared to enlist the support of all the 
secular forces for a tremendous joint 
campalgm, ideo-gically and politically, 
against this virus of communalism?    That is 
all. 

SHRI BHUPESH GUPTA: Here I hope 
you will make it clear as to why a meeting of 
the standing committet of the National 
Integration Council which has only 15 
members is not being called. 

SHRI YOGENDRA MAKAWANA: 
Before I reply to the hon. Minister, I 
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would like to point out that Mr. Dinesh 
Goswami in his speech said that the curfew 
was imposed at 5 p.m. But in my statement 
it is very clear that the indefinite curfew 
was imposed at 5 a.m. 

SHRI P. RAMAMURTI: 1 did not ask 
about that. 

SHRI YOGENDRA MAKWANA: I am 
clarifying the position regarding the question 
of the previous speaker. That was on the 1st of 
May, 1981. Sc there is a gap of a few hours 
which I am sure will be looked into as to how 
it happened. Sir, I cannot agree with the hon. 
Member when he says that the administration 
has totally collapsed. ^There may be some 
administra- j tive lapse here and there, but that 
1 does not mean that the total adminis-tration 
has collapsed. And when the inquiry is 
instituted, it will be found out as to who are the 
officers who are [ responsible for this and who 
has not acted promptly. Sir, the question or the 
matter on which the incident took place is also 
a subject matter of investigation. So far as 
transfers are concerned, it is a normal 
administrative matter that transfers take place 
whenever they are necessary. But it does not 
mean that transfers always demoralise the 
officers. On the contrary, sometimes in order to 
streamline the administration transfers are 
essential. 

The last and the final thing is a good 
suggestion from the honourable Member, 
about mobilising secular forces in this country. 
I would lik° to inform this House that in the 
National Integration Council a communal har-
mony committee was also formed. One 
meeting of this committee already took place. 
In that committee several suggestions are 
floated by members, from Opposition as also 
from this side. All these recommendations wul 
be considered and necessary action will be 
taken in the light of those recommendation in 
order to mobilise the secular forces... 

SHRI BHUPESH GUPTA: There are three 
sub-committees of the National Integration 
Council: one is a standing committee of fifteen 
members, consisting of a number of Chief 
Ministers, leaders of Opposition, and Mr. Zail 
Singh is the chairman. I would like to know 
why that committee is not being called to 
meet... 

SHRI B. D. KHOBRAGADE: It was called 
only last week. 

SHRI BHUPESH GUPTA: I do not know; 
up to now it has not been called. Mr. Zail 
Singh should call it. We can discuss how we 
should run a campaign, how public opinion 
should be mobilised. On that committee all the 
political parties at the topmost level are 
represented, plus Chief Ministers and Central 
Ministers. Mr. Zail Singh is the president of 
that committee. Why is it not being called? I 
do not know why. As a member of that 
committee I have to make an appeal from the 
floor of the House that the committee should 
be called to meet. 

SHRI YOGENDRA MAKWANA: There 
are two committees: One U a communal 
harmony committee and the other is a 
committee on education. Now, a meeting of 
the communal harmony committee has already 
taken place. A meeting of the 3econd com-
mittee is scheduled to take place. After the 
meeting cf the two committees, an agenda will 
be formed for the Standing Committee, and the 
Standing Committee will be called and all 
these things wiil be discussed there and ne-
cessary action will be taken. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now Mr. J. P. Mathur. 

SHRI NAGESHWAR PRASAD SHAHI: 
(Uttar Pradesh): Point of order. All the work 
of the Home Ministry is done by Mr. 
Makwana. And yet he is only a Minister of 
State... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): No, no, this will not go on 
record. Now, Mr. J. P. Mathur, you please ask 
your questions for clarification. 



365 Calling Attention re. [ 6 MAY 1981 ]      Incidents in Bihar Sharif     366 
 

 
THE      VICE-CHAIRMAN       (SHRI 

DINESH GOSWAMI) :«pr^gr*wmn7 

it will put him in difficulty. . . 

SHRI BHUPESH GUPTA: We would not 
associate ourselves with my friend's- 
observation. They have other considerations 
as to who should be what. I would not agree. 

SHRI B. D.    KHOBRAGADE:    My 
wishes are   there   for him   to become Chief 
Minister of Gujarat. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): We are not discussing as to who 
should be what. . . 

 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): We are discussing a serious 
subjecvt and i don't think individuals should 
be brought into the discussion. Let us discus* 
the subject in a serious atmosphere. "ies, Mr.  
Mathur. 

 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The words ised by Mr. Mathur 
will not go on record. 1/ the Members are not 
willing to discuss the subject seriously 1 will 
stop this Calling Attention  discussion. 

SHRI ABDUL REHMAN 
SHEIKH: No, no. 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh): Members have a right to 
discuss it. 

THE VICE-CHAIRMAN: As the Vice-
Chairman, I have a right to regulate the 
proceedings of the Hou*e. 1 have made an 
appeal and I will again request Members to 
kindly come to the subject and avoid personal 
references to one another. Kindly come to the 
subject because still there are quite a number 
of Members who are wanting to discuss the 
subject. You can have a fruitful discussion 
avoiding controversies, except where they are 
not avoidable. I will request the Members of 
the ruling party also. . . . 

 

 

"♦Expunged as    ordered    by    the Chair. 
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THE VICE-CHAIRMAN rSHRI DINESH 
GOSWAMI); I aiso request the ruling party 
Members not to intervene. You have1 made 
certain allegations and he has a right to reply 
to them. Otherwise, if the House is not 
interested, what alternative as a Vice-
Chairman I have got except to postpone it? 

SHRI RAMANAND YADAV: On a point 
of order. 

THE VICE-CRAIRMAN (SHRI DINESH 
GOSWAMY): He is on a point of order. 

 

THE VICE-CRAIRMAN (SHRI DINESH 
GOSWAMY): I will look into it and see 
whether it is unparliamentary. If it is 
unparliamentary, it will be removed. 

SHRI B. D. KHOBRAGADE Whic word 
is he objecting to? 

 
I would like to know ai a Mamber of the House 
to what word he i« ob- 

* Expunged      as      ordered  by   the chair. 

jecting    as     unparliamentary.     You please 
give your ruling. 

THE VICE-CRAIRMAN (SHRI DINESH 
GOSWAMY): He is objecting to a word. It is 
for the Reporters. If this word is considered 
unparliamentary, it will be expunged. 

 

SHRI B. SATYANARAYAN REDDY: 
TheTe is difference between interpretations. 

THE VICE-CRAIRMAN (SHRI DINESH 
GOSWAMY)  I said I will go through the 
proceedings. 
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THE VICE-CRAIRMAN (SHRI DINESH 
GOSWAMI); But I cannot give you an 
indefinite period of time. 

SHRI JAGDISH PRASAD MATHUR: 
You have allowed 20 minutes to a Member. 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now please conclude.    ?r^ 
SfiTFu =Ftf5T^ I 

 

 

(Interruptions) But these are not Pakistan, 0r 
other Muslims. There are certain elements 
which want to create disturbances in India. 
(Interruptions) 
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THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Let me finish with the list, Mr. 
Khobragade. The Deputy Chairman has left 
with me certain list. Let me complete that 
first. 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh): From the time the Calling 
Attention was taken up, the Deputy 
Chairman asked me to wait. Now that he has 
gone, you are saying that he has given you 
the list. When the Deputy Chairman has 
already permitted me, he has already said 
that my turn will come, may I know whether 
I will get the chance? I will request you to 
kindly give me a chance because I was al-
lowed by the Deputy Chairman also. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I said that the Deputy 
Chairman has left with me a list of names. 
Let me take up this list. 

SHRI B. D. KHOBRAGADE: Allow ut 
after the list. 

SHRI YOGENDRA MAKWANA: Instead of 
putting any question the hon. MembeT has 
made certain suggestions. In the beginning he 
said that 5 tonnes of explosives were found 
from one house. This is not a 1 fact.   It is five 
quintals of explosives. 

SHRI JAGDISH PRASAD MATHUR;  It 
is a fact. 

SHRI YOGENDRA MAKWANA: It is a 
fact that it is five quintals and not five 
tonnes.   So far as fiv» tonnes 

are concerned, it is not a fact, but so far as five 
quintals are concerned, it is a   fact.  
(Interruptions).    He    has posed  many 
questions,  whether    the involvement of CPI 
and CPI(M) was there,   whether  the  police   
was     involved.    He also wanted me to    get 
examined the criminal history of the persons 
who are residing in that area and  many  other 
things.     Now,  Sir, these   are  all  matters  for  
investigations.     I have said that inquiry    is 
already announced by us. In the inquiry all 
these things will come out and  necessary 
action will be taken. I  can assure  the hon.  
Members     of this august House that nobody    
will be spared it he is found guilty, howsoever 
great h& may be, whatever relations he may be 
having with anybody.    He will be punished if 
he is found guilty.     Many of the suggestions 
which     he has made I     have taken note 0' 
the same. 
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SHRI B. D. KHOBRAGADE:  And you 
are perfectly right. 

SHRI YOGENDRA MAKWANA: Sir, I 
agree with the hon. lady Member that it is a 
matter of concern for the entire nation and no 
party politics should be brought in and it 
should be discussed without party politics. 
She is also right in saying that Patna was 
saved from    communal tension 
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when there was communal tension in Aligarh, 
Moradabad and elsewhere. Sir, the hon. lady 
Member has raised three or four questions. 
The first question is about the names of the 
victims, those who were killed. Sir, that will 
be available with the State Government. 
When the inquiry will be instituted, it will 
definitely come out in that inquiry. 

SHRI KALYAN ROY (West Bengal); 
Before that nobody will know how many 
were killed? 

SHRI YOGENDRA MAKWANA: I have 
already said that 47 were killed and 68 were 
injured. But she wants the names of the 
victims. But it is not possible at present. I 
cannot give it because it is not with me. 
Otherwise I would have provided it. But s0 far 
as the dead bodies are concerned, definitely 
they should be given to the near relatives of 
the victims, and the State Government is 
doing it. So far as collective fine is 
concerned, she has raised the question 
whether it will be collected from the persons 
who are really involved in it or from the peo-
ple who are really not involved. I can only 
assure the hon. Members that we will bring it 
to the notice of the State Government and we 
will tell them that it should be collected from 
the people who are really in-volved in it and 
not from the victims. 

SHRI KALYAN ROY: How will you find 
out? 

SHRI YOGENDRA MAKWANA: 
Because, in a small village there may be 
some families who are real victims °f a 
communal riot. So, they should not be asked 
to pay this fine. So far as BSF and CRP are 
concerned, in my statement I have already 
said that the CRP and BSF were sent to help 
the State Government. So far as officers' 
involvement is concerned, that is also a 
matter of investigation and it is already 
assured that a High Court Judge    will be  
appointed    to 

head the Inquiry Commission. All things will 
come 0ut in the course of the inquiry and 
necessary action will be taken against those 
officers who will be found responsible. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); Mr. Shaha-buddin. 

SHRI B. D. KHOBRAGADE: Sir,.... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Deputy Chairman has left 
a list with me. Let me exhaust it. 

SHRI B. D. KHOBRAGADE: After that 
only. 

SHRI SYED SHAHABUDDIN (Bihar); 
Mr. Vice-Chairman, Sir, once again we are 
here shedding a few tears, while people are 
being killed. I think a time will come when 
we shall have no more tears to shed. I do not 
know whether a time will also come when we 
shall not have any more words to pronounce, 
any roore adjectives to use, any more ex-
pressions, parliamentary or otherwise, to 
flourish across the party lines. Mr. Vice-
Chairman, our hearts are heavy with sorrow 
and our minds are benumbed. As a nation we 
have become immune to suffering, we have 
become insensitive to pain and brutality and 
that is why whenever I speak of communal 
violence I speak in the larger context of the 
wave of social violence that seems to be 
gushing across the country and engulfing us 
all in its mighty sweep, all our traditions, all 
our culture, all our values. Mr. Vice-
Chairman, I do not think it is news to you that 
Biharsharif which is today being described as 
a city of criminals and therefore perhaps 
deserving of all the violence that it has seen is 
the land of saints, is associated with the life of 
Buddha and it is close to Raj-gir Nalanda and 
yet such brutalities are taking place there. My 
purpose here is to ask some questions. But I 



383        Calling Attention re.      [ RAJYA SABHA ]   Incidents inBihar Sharif    384 

[Shri   Syed  Shahabuddin] 

h»ve been wondering    whether    the big 
question before us gfi> Mr- Vice-Chairman, is 
not today our very existence as   a   united   and 
integrated nation,  as a functioning State which 
can at least guarantee the security of its citizens.     
Mr.  Vice-Chairman,    I do not agree that the 
origin of these disturbances lies in the brawl in 
the toddy shop or      that it lies in      the attack, 
as I have heard, on a funeral procession which 
was  going towards the qabristan being used  as 
a khali. han or  that it lies over the dispute 
arising out of placing of an idol    in what is 
regarded by an other community as a 
graveyard. I think it basically lies in     the fact     
that    Bihar today is a land of darkness. Bihar 
has a     non-functioning Government,     an 
administration which has lost its grip and a law 
and order machinery that has completely 
broken down.     In the last one year we have 
heard of—I do not remember all the names—
Bhagal-pur; we have heard of Samastipur and 
we have heard of Gua we have heard of many 
other places—a lisbany    of shame.     And the 
origin of the trouble also lies in what my hon.    
Colleagues here across the party line, I am 
happy to say, have  described    as    a deep-
rooted social and economic    malaise, which 
has taken Bihar in its      grip which has taken 
the most perverted and pernicious shapes which 
has made Biharsharif itself now a power-keg, a 
tinder box.   Biharsarif has long been known  as  
a troubled  area.  My  own personal friends 
have been Commissioners and Deputy 
Commissioners of Biharsharif.     They have 
always told me that Biharsharif js always is on a 
razor's edge,  anything    can    happen any-
time.     Surely this is one of the sensitive places 
where maximum possible precaution ought to 
have been taken. Therefore I would like to 
know from the hon. Minister why this has not 
been done, why the trouble could not be 
anticipated. Mr. Vice-Chairman, in the entire 
State of Bihar—I know it;  I come from that  
State—we  are all passing through a iocial 
upheaval 

and a period of transition. In thia transitional 
period many a thing will happen and there 
will be new powers which will emerge and 
there will be powers which will go down. A 
new social balance has to be achieved. This 
will happen. And I think in this transition 
many an unpleasant thing may happen; I am 
prepared to accept that. But some gentleman 
here spoke of group consciousness the 
minority groups being conscious of their 
identity. I want to tell him that in the long 
span of history a group has become concious 
of itself not only because it has something in 
common, some values in common, a culture 
in common, a language in common, a religion 
In common, but also it becomes conscious of 
its existence as a separate group because of 
common suffering. And so long as that 
suffering goes on, that consciousness will 
remain; nobody can blot it out, 

SHRI B.  D. KHOBRAGADE:        It must 
remain. 

SHRI SYED SHAHABUDDIN: Mr. Vice-
Chairman, the facts are well known. I will not 
recite them. Biharsharif itself today is not a 
disturbed area. 

That trouble was controlled the first day. 
The disturbance is in the villages around. That 
to my mind ig a grim reminder of the upheaval 
which broke the unity of the country, which 
led to the partition of the country. The 1946 
riots in Bihar engulfed so many villages, 
thousands of villages, and led to the massacre 
of thousands of people. It was the Bihar 
disturbance which was the final straw on the 
camel's back, after which nobody cowld 
prevent the partition 0* the country,  of our 
beloved country. 

Mr. Vice-Chairman, the question, 
therefore, to the hon. Minister is: What 
precaution is he taking today so that this will 
not spread beyond the  20  odd villages to 
which it has 
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already spread. This is a very important 
question. He should not slur it over. The 
House has a right to know what he intends to 
do. 

Mr. Vice Chairman they talk about 40—50 
bodies. Just now I had a call from Patna. I 
was told that there were hundreds of bodies. 
There are bodies just lying and decomposing 
in their places, in their villages. Mrs. Gandhi 
was there. She was shown a truckful of 
decomposed and decomposing bodies. There 
may be many more. Let the Minister simply 
not take shelter beyond the fact that he has 
announced a judicial enquiry and that the 
facts will be eventually known to the country. 
But that is only after months and months and 
years. I think this is too lighthearted a view of 
the matter. The Government ought to know 
where the situation stands. 

Thirdly, there was a mention here about 
the role of the police. Two incidents, I have 
read about, in the newspapers, in the leading, 
responsible newspapers of our country. One 
says that FIRs were refused to be registered 
by the local police. The other says that in a 
small town near Biharsharif, Harnaut, four 
persons were being evacuated by the police. 
They were being taken. They were waylaid 
and killed. The police looked on. 

SHRI B. D. KHOBRAGADE: Shame. 
SHRI SYED SHAHABUDDIN: The 

police ought to have laid down its life in 
protecting the people who were in its 
custody. Why has that not happened?     I 
would like to     know? 

Mr. Vice-Chairman, I know that the local 
administration cannot be simply waived 
aside. But please, for God's sake, Mr. 
Minister, let me request you, "Do not send 
your BMP there," I do not know—please 
answer me—if it is there. If it is there, please 
pro-raise to take it away before the dusk falls 
today. Remember its record at Jamshedpur. 
Please, for God's sake, do not convert 
Biharsharif into another Jamshedpur. 318 
RS—13. 

Mr. Vice-Chairman, the police has tried t0 
scuttle our freedom of expression, our 
freedom of opinion. There is a news item. It 
says that the Press photographers were not 
permitted to take photographs. Why? Are we 
living in a free and democratic country or 
not? Are we living under the rule of law, 
under a Constitutional government or not? 
Do we not have the right to know about it or 
not? Do we not havo the right to put people 
to shame? Do we not have the right to 
awaken the conscience of the people? Why 
has it not been done? Would you punish the 
police which scuttled the right of the 
photographers and the Pressmen? If there is 
anything needed in the country, it is not 
hiding ourselves behind the curtains. It is 
knowing ourselves. It is facing truth {Time 
bell rings) Mr. Vice-Chairman, you will have 
to give me a few more minutes. 

Mr. Vice-Chairman, I felicitate the Prime 
Minister. I thankful to her that although she 
was supposed to go on tour abroad the next 
day, she decided to go t0 Bihar. 

[THE     VICE-CHAIRMAM,        (DR. 
RAFIQ ZAKARIA) in the Chair.] 

And I really admire that a lady of her age, 
when she had so much to do before she took 
off for a foreign journey, took time off for 
this. I think she had realised the gravity of the 
situation. I think like a wise person she has 
also learnt from the experience of Moradabad. 
I admire it, I appreciate it. I want you to 
convey to her my thanks and the thanks of the 
suffering people of Bihar. But, Mr. Minister, it 
is not correct to say that her visit to Geneva 
was very important. Her State visit to Kuwait 
starts from the 9th or perhaps from the 10th. 
Her first three days are to be spent in 
Switzerland to make do what I would call a 
routine address. It is nothing very very new. 
Every year they invite somebody or the other 
from all parts of the world to make the 
inaugural address to the WHO. It is not a very 
special or extraordinary session  of the     
TVHO 
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where if she had decided not to go, She 
would not have been missed. Mr. Vice-
Chairman, I would have loved it if she had 
stayed for three days there because I have 
heard, I understand, that not only w«rt the 
riot* going on while she was there, but that 
after she left, the disturbances have increased. 
If this information is correct, I have a right to 
demand of the Prime Minister of the country 
that she should have stayed there. Her 
continued presence there would have had a 
salutary effect upon the rioters and the ill-
meaning people and the poor administration. 
But, Mr. Vice-Chairman, I am happy to know 
also that the Bihar Government has shown 
courage in suspending some magistrates and 
some police officials. It is a good beginning. 
This has not yet been done, for the 
information of the Members of the House, as 
far as Moradabad is concerned. 

SHRI B. D. KHOBRAGADE: Nowhere 
else. 

SHRI SYED SHAHABUDDIN: 1 say, it is 
a good beginning. I cong-atulate you for it. I 
am also happy to know that you are ready to 
intervene with the army should it become 
necessary. I am told that you have already 
sent helicopters there. That is also a good 
step. I congratulate you on that. I know that 
in Jamshedpur finally it was the army which 
had to come and contrsl the situation. 

Mr, Vice-Chairman, I am also happy that 
the State Government is evacuat-ting people 
from the affected villages and bringing them 
into relief camps. But, io these relief camps 
have sufficient ration? We were told that the 
hospitals did not have enough medicines to 
treat the injured persons. Therefore, will you 
please make sure that the relief camps have 
sufficient and adequate material and that the 
hospitals have sufficient medicines? 

You have said that you have decided to 
impose punitive fines. An hon. Member said 
that this is not the first time that the Bihar 
Government has made this promise. The 
Bihar Government made this promise when 
the Para»bigha   "kand"   and      the     Pipra 

"kand" took place also. But these fines are yet 
to be imposed. I personally feel that punitive 
fine is one of the most effective means of 
controlling disturbances. I may tell you about 
an incident in Bombay where in a particular 
locality no riot has taken place for the last 50 
years, where a punitive fine was imposed, 
while many other parts of the same State 
have been engulfed by communal riots. 
Therefore please see to it that these punitive 
fines are, in fact, collected. For this, do not 
wait until the judicial enquiry has given its 
report. (Time bell rings) Mr. Vice-Chairman, 
just give me two minutes more. 

There are anti-social elements. There are 
lots of it'egal arms around that part of the 
country. I know it and I have heard about it 
for a long time. Please do search, do make 
screening and put all the anti-social elements 
behind bars. But please see to it that you are 
impartial in doing this. Please don't add insult 
to injury, please don't add injustice to 
suffering by seeing to it that most of the 
arrested are also Muslims and most of the 
houses searched are also Muslims' houses 
&nd most of the people detained are also 
Muslims. Please don't do it. This is exactly 
what happened in Moradabad. 

Mr. Vice-Chairman, I personally feel that 
the Government should not wait for the 
judicial enquiry report. They should be in 
possession of the facts, the names, the ages, 
the localities, the manner of death of the 
people who have lost their lives. Why can't 
you release their list? There are people who 
are missing. Why can't you release their list? 
There are people who are injured and 
hospitalised. Why can't you issue their list? 
There are people who are under arrest. Is it 
not decent in a democratic system that every 
evening you announce the names of the 
people arrested, just to set alJ doubt at rest 
that you are being impartial? For this, you do 
not require the judicial enquiry's report. 

You   have   already   decided   to   appoint 
a commission.   Please don't wait as you did in 
the case of Moradal where  you     appointed   
it  ten  months 
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later, after every bit of evidence had been 
erased. Please announce it this week. Let the 
commission start enquiring now, before the 
officers and the police have an opportunity of 
effacing and erasing the evidence. Please do 
that. 

I would also suggest that the great est blot 
on the name of India today is that in thirty 
years not one person has been hanged for 
these communal assaults and murders. It is no 
good our saying what the world will think. 
The world will say what the world knows and 
what the world talks rbout; it is a shame on 
the system of our judiciary, it is a shame on 
the system of our administration. Please, 
therefore, ask the Bihar Government to use 
the powers it has already got and establish a 
special court and produce before it the people 
who have already been arrested, put before 
this court all the evidence that you have got 
ar»d let the special court examine it 
thoroughly. 

And my last question is this. I have a 
feeling that the crux of the problem is the 
grave yard. And the grave yard is now 
becoming a rational issue all over the 
country. There are many grave yards which 
are being encroached upon, which are being 
violated, which are being desecrated, which 
are being used for some other purposes. Right 
here in Delhi i*. is so. I will not go into the 
details of it. Please do one very simple thing. 
1 request you, as in Calcutta and in Bombay, 
please see that the gn>ve yards are enclosed 
so that this trouble about grave yards, 
somebody violating and planting an idol in it 
or something like that, just never occurs. 

And please be a little more generous. I 
would request the Government to announce 
adequate compensation. Of course, 
compensations do not brine the dead back to 
life, but at least .they can help the families in 
recovering their morale. Please announce 
something which is as good as in a railway 
accident, something like Rs. 50,000 or 
whatever it is, for ea<:b individual. 

Now, I have a very humble suggestion 
which I have already conveyed to the Prime 
Minister and which I am placing before this 
House. Let the Chief Minister of Bihar sit in 
Bihar-sharif until Biharsharif is normal. The 
Chief Minister of Bihar did not visit 
Biharsharif until the Prime Minister dragged 
him along. He instead of going to Biharsharif, 
came to Delhi, because as a chamcha he must 
bid goodbye to Mrs. Indira Gandhi at the 
airport. I am not surprised he was dragged 
back to Bihar. I would request the Central 
Government to direct him that he shall sit in 
Biharsharif until Biharsharif is normal, that he 
shall not stir out of Biharsharif. Biharsharif is 
not very far from the State capital. H« can 
easily reach it and he can run the 
administration of Bihar from Biharsharif 
itself. Let him sit there. And if he does not 
obey this directive, then I would request the 
Central Government to dismiss his 
Government. It is a non-functioning 
Government; it is a Government which cannot 
work; it is a Government which cannot do its 
least possible duty. We shall go into the long-
term thinking later. A lot has been said on it. 
The National Integration Council will meet 
and decide on it. I am not going into that now. 
But these are the immediate steps I would 
urge, through you, tha the Government should 
take. I would urge the honourable Minister to 
give an assurance. Will the Government will 
the honourable Minister, give an assurance 
that these steps that I have outlined, will be 
carried out? Will he give an assurance that our 
existence itself as a minority community and 
0ur existence as a united nation, will not re-
main a question mark? 

SHRI YOGENDRA MAKWANA: I can 
understand the anger of the honourable 
Member. But I can assure him that all of US, 
including the Opposition and the people of the 
country, are one in this question. All of us are 
aware of the situation which is created in 
Bihar and are worried about it. AH necwsary 
action which shou'd be token 
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immediately on tbe part of the Central 
Government, is taken. He has raised some 
questions. The first question he has raised is 
why it was not anticipated and why action was 
not taken before the riots took place. 
Everybody knows that when there was trouble 
in Mor-adabad, Aligarh and elsewhere, Patna 
and the adjoining areas remained calm. We 
never thought that there would be trouble in 
Biharsharif and the adjoining area. It erupted 
from a small quarrel and then it spread to the 
villages. But I am happy to say. . .    J 

SHRI SYED SHAHABUDDIN: I am 
sorry to interrupt. If you will kindly check 
from the records of the Home Ministry, you 
will find that Biharsharif has teen at least a 
dozen small communal incidenti in the last 
decade. Therefore, it is one of the most 
sensitive areas in the State of Bihar. 
Anybody from Bihar will tell you that. 

SHRI YOGENDRA- MAKWANA: I do 
not dispute it. I simply «ay that when 
trouble started in Moradabad, Aligarh and 
elsewhere, Bihar remained calm. 

SHRI B. D. KHOBRAGADE: Pre-
viously also there was trouble. 

SHRI YOGENDRA MAKWANA: We j 
never thought that there will be trouble of this 
sort, namely, communal trouble. It started 
from a small quaT-rel and it spread to the 
villages. The Government has now take* all 
precautions so that it does not spread to the 
neighbouring areas. I am happy to say that it is 
in control and since the last two days, since the 
4th, there has been one incident. No more inci-
dents took place in this area. So far as the 
BPM is concerned, I do not know. . . 

SHRIMATI AZIZA IMAM: Not BPM, 
but BMP—Bihar Military Police. 

SHRI    YOGENDRA    MAKWANA: 
Yes, BMP. I have to enquire about it... 

SHRI B. D. KHOBRAGADE: If not 
BMP, who is operating there now? 

SHRI YOGENDRA MAKWANA: The Bihar 
Police, Border Security Force and the CRP 
which we have provided to the State 
Government. Tha incident of the press 
photographer, I would like iquire into it. . . . 

SHRI SYED SHAHABUDDIN: Will you 
.please advise the State Government to 
withdraw the BMP? 

SHRI YOGENDRA MAKWANA: I have 
already sa.d that I do not know what is the 
position about the Bihar Military Police in this 
area. We will advise the State Government if 
they are there. So far as the incident of the 
press photographer is concerns!, it is a matter 
for investigation. We will ao it. So far as relief 
camps are concerned, I am informed that 15 
day3' ration is provided in all the affected 
areas. . . 

SHRI SYED AHMED HASHMI: The 
system of distribution is not good. 

SHRI YOGENDRA MAKWANA: I am 
informed that there is sufficient ration in this 
area for the people and as regards medicine I 
will enquire and see that it should be available 
in sufficient quantity so fnat it may meet with 
the demand. 

So far as punitive fine is concerned, I have 
already explained that it will be properly 
implemented. So far as arrest is concerned, 
the hon. Member's point was that it should be 
impartial. I can assure the hon. Members that 
it will be impartial. Nobody involved in this 
communal riot will be spread. So far as the 
names, age^ locally, etc. are concerned, the 
information at pre. sent is not available with 
me. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): He made a pointed reference to 
Moradabad and said that the victims and those 
arrested were from the same community. 
What additional precaution have you taken to 
see that this does not happen'.' 

SHRI YOGENDRA MAKWANA: For that 
we will instruct the State Government to  see 
that  those who are 
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really involved are arrested. So far as 
establishment of special court is concerned, 
when the hon. Home Minister has sad that an 
inquiry headed by a High Court Judge will be 
instituted, the sped tl court question does not 
arise. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): When will it be announced? 

SHRI YOGENDRA MAKWANA: He has 
already announced it in the House, Now we 
have to inform the State Government that 
they should find a suitable Judge. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): In Moradabad it took ten 
months. That is the point he made. 

SHRI YOGENDRA MAKWANA: His 
point was that special courts should be 
appointed. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): He also said that in the case of 
Moradabad incidents, it took time. 

SHRI YOGENDRA MAKWANA: We 
will instruct the State Government to do it as 
early as possible and expeditiously. So far as 
compensation is concerned, an amount of Rs. 
10,000/-is at present being given by way of... 

SHRI YOGENDRA MAKWANA: We are 
giving it to every family where somebody 
has been killed. 

SHRI B. D. KHOBRAGADE: What about 
Gujarat? You have paid only five thousand 
rupees to the families of those wh0 have been 
killed. 

 

t[ ] Devanagari translitration. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): It is ex-gatia payment. 

SHRI      YOGENDRA      MAKWANA: 
You are right. It is ex-gratia payment. 
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THE      VICE-CHAIRMAN (DR. 
RAFIQI ZAKARIA):      I  have  heard 
the point of oV^er. .   . 

1

+ f f Devaivaaari translitration. 
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There is no point of order. I am sorry. 
Please take your seat. (Interruptions)   Please 
don't record. 

 

t[ ] Devanagri Translitration. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Every Members has got a right 
to be illogical if he wants to. Freedom of 
e
xPr,ess'on includes your right to be illogical. 

Now Mr. Minister. 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Order, please; order, please. Mr. 
Minister (Interruptions) Mr. Shahabuddin, 1 
am not going to allow this. 

SHRI SYED SHAHABUDDIN: Mr. 
Vice-Chairman, I want to say one 
thing. About Jagannath Mishra, 
what I said was conditional and if he 
feels ___  

SHRI YOGENDRA MAKWANA : The 
Home Minister has already said that it is a 
matter under consideration. We will decide it 
after due consideration. Whether judicial 
inquiry is to be instituted or a special court is 
to be set up, will be decided later on. 

t[ ] Devanagri Translitration. 

SHRI B. D. KHOBRAGADE: Sir, I  want 
one minute. 

SHRI G. C. BHATTACHARYA: Mr. 
Vice-Chairman, just allow me .>n.e 
minute. When the calling Attention 
started,      Mr. Deputy     Chairman 
asked me to sit, I did not even go for lunch 
and I kept sitting. When Mr. Goswami took 
the Chair, he cut out names and left the Chair. 
Sir, is it fair? When a word was given by the 
Chair, he should have aflded by that.      Is it 
fair? 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am sorry, I have no indication. 
But please try to understand... 

SHRI G. C. BHATTACHARYA; You may 
not have the indication. You can enquire from 
the Deputy Chairman whether he asked me to 
wait or not. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I cannot leave the Chair and 
find out. 

SHRI G. C. BHATTACHARYA: Why 
should you not listen to me? You are not the 
Deputy Chairman, but you should listen to 
me. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Will you please sit down? As it 
is, you are suffering from high blood 
pressure. 

SHRI G. C. BHATTACHARYA; My 
blood pressure is under control. We are strong 
enough to fight your blood pressure. Don't go 
by these cheap things;  this will not do. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Bhattacharya, you must 
please understand that every party has been 
given one speaker. You come in the group of 
Independents, from which side already Mr. 
Dinesh Goswami has  spoken. 

SHRI G. C BHATTACHARYA: Sir, I 
should have been told at that time, after Mr. 
Goswami had spoken. Why was I asked to 
wait? 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I have no indication. 

SHRI G. C. BHATTACHARYA: You 
have no indication, but I am giving 
you the facts. And is this a subject 
to be confined to water-tight rules? If 
you are convinced that this is a sub 
ject ..............  

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): All right, if you say that the 
Deputy Chairman has given you the   
assurance.   .   .   . 

SHRI G. C. BHATTACHARYA: Yes, you 
can verify. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I accept your statement and you 
may speak for "five minutes. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI SITA RAM KESRI): Sir,.  . 
. . 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I have said that if Mr. Deputy 
Chairman has told him like that, let him 
speak. He is making a statement as an hon. 
Member of the House.    There is no reason... 

SHRI G. C. BHATTACHARYA: \ kept 
waiting. He had said, 'You wait for  your 
turn". 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Now please keep quiet. As an 
hon. Member of the House, I have no reason 
to disbelieve what he is saying and, therefore, 
1 have said that  he may speak. 

 

SHRI       GULAM       MOHI-UD-Dir 
SHAWL     (Jammu    and    Kashmir) We 
were not told that it was for onlj two hours.   
If something was decided we do not know 
anything about it. 

SHRI G. C. BHATTACHARYA 
Everybody will contribute to it. Tht matter is 
serious. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): We have to be serious also. 
There are rules, there are procedures. There is 
the Business Advisory Committee which 
decides on this. If we are going to defy all 
that is being done, how are we going to run 
this House? We have also to consider this 
seriously. Every time thi« it happening. The 
Business Advisory Committee, on which all 
the parties rue' represented, unanimously 
decides. Even that, if you are not going to 
adhere to( I am sorry, it is becoming 
impossible to run. And after all the eye» of 
the whole country are on us. They expect that 
we should at leait conduct our proceedings 
according to certain norms, certain 
procedures and certain things. Therefore, 1 
am sorry. I will allow Mr. Bhattacharya 
because he tells me" that the Deputy 
chairman has given him time. 

SHRI B. D. KHOBRAGADE. What about 
me, Sir? You signalled me. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): fn your case, Mr. Khobra-gade, 
the Deputy Chairman has made a note that 
you may be given time fer two or three 
minutes. I shall do that. 
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SHRI B. D. KHOBRAGADE: Only me 
minute, Sir. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I shall do that. If every 
ndependent Member is going to claim he 
same amount of time that the paries do, I 
think it will be impossible to Junction. 

SHRI G. C. BHATTACHARYA: What is 
the *ubject? Mass killing is ;oing on.    
(.Interruptions). 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Bhattacharya, please lit 
down. In that case it is for the Business 
Advisory Committee to take into 
consideration the gravity of the situation. It is 
for the Business Advisory Committee to 
decide how much time should be allotted. 
After all, our representatives, our leaders, are 
there on that Committee. After taking into 
consideration that a particular time has been 
given for us, by defying that are we giving a 
good account of ourselves as far as fKe 
functioning of this House is concerned"? You 
will also have to seriously consider lhat. 
Every time this is happening. 

SHRI       GULAM MOHI-UD-DIN 
SHAV7L: We do not dispute that. Had we 
been toid that only two hours had been 
allotted for this discussion, they would have 
curtailed the time of the MemBers. But they 
were allowed to speak.' And my name was 
there, and I was shown by the Deputy Chair-
man at number six. He has gone and there is a 
piece of paper. He has written three names on 
it. My strong objection is that as for the pent-
up feelings it is a serious matter. It is not with 
regard to Biharshar,if only, but,the whole 
country is involved in it. In such a serious 
situation we have the right to speak and we 
should be given time. 

SHRI G. C. BHATTACHARYA: It is a 
question of the minorities. (In-terruptions). 

 

 

THE VICE-CHAIRMAN (DR. RAFIC 
ZAKARIA): Let me first speak. Theie can be 
one way out. There is the Finance Bill after 
this. Then we must agree that we shall finish 
the Finance Bill by 6 O'clock. 

SOME HON. MEMBERS: No, no. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) :You can't have it both ways. 
(Interruptions) You can't have it both ways. 
You cannot say that this is serious and, 
therefore, you will not allow... (Interruptions) 

mXRl NAGESHWAR PRASAD SHAHI: 
Let me say... (Interruptions). 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): First, Mr. Bhupesh Gupta and 
then Mr. Sffiahi. 

SHRI BHUPESH GUPTA: Sir, my 
submission is this. I was sitting behind. Mr. 
Sitaram Kesri got up and reminded you of the 
Business Advisory Committee and all that. 
He is entitled to do so. I am not disputing it. 
But somehow or other, Mr. Sitaram Kesri, the 
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(Shri Bhupesh Gupta) 

Parliamentary' Affairs Minister, be 
comes active when it comes to the Op 
position. Plow I was listening to the 
speech of my hon. Iriend here. He was 
entitled to speak. He spoke at length. 
I have no quarrel with him. Piease un 
derstand. I have nothing against him 
because he spoke.................  

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) :Let me interrupt you. Just a 
minute. Even when Maulana • Asad Madani 
was speaking, he sent me reminders twice 
saying, please curtail the time because we 
have got the Finance Bill. So I want to make it 
clear that your impression in regard to him as 
far as this matter is concerned is not correct. 

SHRI BHUPESH GUPTA: Now that you 
have a secret line of communication it is all 
right. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARlA):Not a line of communication. I 
am telling you. . . . 

SHRI BHUPESH GUPTA; It is all right. I 
accept. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Don't suspect everybody 
excepting yourself. 

SHRI BHUPESH GUPTA: You have said 
it and I have accepted it. Am 1 disputing it? I 
am not. Naw on this matter naturally there 
will be feeling. There are opinions... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) :I am suggest'ng, let us finish the 
Finance Bill by 6 O'Clock. 

SHRI BHUPESH GUPTA: You said very 
rightly that you will aliow some friends to 
speak.  (Interruptions). 

SHRI SITARAM KESRI: I am not in 
favour of blocking this discussion. But my 
request is this: please finish the Finance Bill. 
J jet the Minister reply. I will withdraw my 
speakers. 

SHRI BHUPESH GUPTA: AU I am 
saying ia,.. (Interruptions). 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You must compromise. You 
can't have it both ways. 

SHRI BHUPESH GUPTA: It is ail right.    
(Interruptions) 
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Now I will allow only ten minutes within 

which this should be completed. I will allow 
only three minutes to you, three minutes to 
you and another three minutes to you... 

SHRI GULAM MOHI-UD-DIN 
SHAWL: My name is there. The 
point is  you pick  and choose .................... 

AN HON. MEMBER: I have also 
given my name. . . » 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): I am sorry, I cannot 
allow everybody to speak; it is impossible. 

Now, the Secretary-General says that you 
have given the name first and I will call upon 
you. All right; that is the end of the matter 
now. Mr. Bhattacharya, please, three minutes 
for you. And I am going to interrupt you very 
strongly if you exceed.... 

SHRI G. C. BHATTACHARYA: You do 
it if it is in your interests. .. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Never mind, I am sitting  in  the  
Chair now. .. 

SHRI G. C. BHATTACHARYA: I am 
straightway putting my questions. So you 
need not be afraid... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): No, 1 am not upset if you take 
time, but I have to regulate the time of the 
House. 

SHRI G. C. BHATTACHARYA: 
The statement says that there is a 
contingent of BSF and CRPF. But 
what appears in the newspapers and 
what is known is that the BSF and 
CRPF contingent which has been 
sent there is not sufficient to cope 
with the Biharsharif situation. There 
is total insecurity in the villages 
where riots have spread. Now I want 
to know from the Home Minister 
whether he will send more BSF and 
CRPF if necessary and without any 
waste of time, and hand over the en 
tire area to the army, because what 
is happening--------- 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): That is all right. He has 
understood your point. Next question now. 
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SHRI G. C. BHATTACHARYA: I would 
also like to know whether the Home Ministry 
was taken into confidence sufficiently in 
time, that is, I want to know when the Home 
Ministry was informed about the riots and 
why the Home Ministry took so much time 
for sending a contingent of BSF and GRPF 
there and why the Home Ministry in its own 
judgment did not hand over the entire area to 
the army beforehand. 

Thirdly, when the Prime Minister visited 
the place, I would like to know why the 
curfew was relaxed for more than an hour. 
During that relaxation many lives were lost. I 
would like to know why it was necessary to 
relax the curfew. It was not necessary that 
when the Prime Minister visited the place the 
curfew should be lifted even for one hour. I 
would like to know why it was done. Because 
of that relaxation many lives were lost there. 

Fourthly, are you encouraging the secular 
forces by prosecuting persons like Mr. 
Farooqi, Editor of Haya, who published only 
a statement of Mr. Rajeshwara Rao saying 
that PAC was responsible in Moradabad 
killings and riots? Even the Home Minister 
said that PAC was responsible there. In that 
case, therefore, would they withdraw the case 
against Mr. Farooqi? 

SHRI YOGENDRA MAKWANA: The 
honourable Member has raised four 
questions. One is about CRPF and BSF, 
whether the Central Government will send 
more forces or not. I can tell the honourable 
Member that it is on the demand and request 
of the State Government—if they want more 
forces and they request us—that we will 
supply these forces. So far as delay is 
concerned, as has been mentioned in my 
previous reply it is only on the request of the 
State Government that we are sending the 
forces. When the request was made by the 
State Government, immediately the. forces 
were sent to the State Government,   . 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA):   He wanted      to 
know'whether there was a time-lag. 

SHRI. YOGENDRA MAKWANA: No, 
there was no time-lag. As soon as they 
demanded, we sent them. 

SHRI G. C. BHATTACHARYA: When 
did the deimand come? Our information is 
even after the demand, there was delay. 

SHRI  YOGENDRA      MAKWANA: 
Sometimes these forces are deployed 
elsewhere also. They are not stationed at a 
particular place. We have to withdraw them 
from the place where they. are. deploye;d and 
then We.have to send them. That naturally 
takes some time. 

Then, why curfew was relaxed? Curfew 
has to be relaxed because people have their 
own requirements. So far 'as Farooqi is 
concerned, I have to enquire into it 
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It has been said that the dispute started 

because of the grave yard. Maybe, I do not 
know. Mr. Makwana can say this in his reply 
I want to know from the Home Minister and 
the Government whether to damage should be 
done to the country because a dispute between 
two communities has arisen due to the grave 
yard? 

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA) :Tou have made your point. 

SHRI B. D. KHOBRAGADE: Only half-
a-minute, Sir. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You have made your point. You 
do not want any inquiry commission. 

SHRI B. D. KHOBRAGADE: I want only 
to come to this point. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA):  Never mind. 

SHRI B. D. KHOBRAGADE: I will 
complete    it    in    one    minute,    Sir. 

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Khobragaue, I am sorry. 

SHRI B. D. KHOBRAGADE: Only one 
sentence. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): That is all right. You do not 
want any inquiry commission. 

SHRI B. D. KHOBRAGADE. I only want, 
to ask whether he would send the CBI 
officers to investigate into the offences  and 
punish the guilty. 

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA >: You have taken five minutes. 
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THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Yes, that is all right. Yes, Mr. 
Shawl. 

DR.       (SHRIMATI) RAJINDER 
KAUR (Punjab): STr, my name was there 
and I should have been calied. I am standing 
for the first time. 

SHRI B. D. KHOBRAGADE: Sir, what 
about the reply to my questions? 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA):  I  am     sorry. Yes,    Mr. 
Minister. 

SHRI YOGENDRA MAKWANA: Sir, the 
honourable Member has not put any question. 
He has simply made some suggestions. 

SHRI B. D. KHOBRAGADE: Are you 
going to send any CBI officers to inquire into 
the offences and punish the guilty? 

SHRI YOGENDRA MAKWANA: Sir, 
there are different suggesstions from different 
Members. Some say that an inquiry 
commission should be appointed and some 
say that a special court should be there and 
the honourable Member, Mr. KhoBragade, 
says that a CBI inquiry should be there. Now, 
Sir,, all these are suggestions an I I have 
noted down all these suggestions. 

 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): I am sorry. Yes, Mr. Shawl. 

SHRI: GULAM      MOHI-UD-DIN 
SHAWL: I hope, Sir, that the time just now 
taken by the other Members will not be 
counted against me. 

Sir, with a lacerated heart and deep sorrow 
we have to condemn the present holocaust  in 
Biharsharif. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Please ask your question. 

SHRI      GULAM MOHI-UD-DIN 
SHAWL: Sir, words are quite inadequate 
when we see that even after 33 years of 
independence we have still such riots and 
murders and loot and arson. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Please ask your question. 

SHRI      GULAM MOHI-UD-DIN 
SHAWL: Because, Sir. . . . 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Because you have got only three 
minutes. 

SHRI      GULAM MOHI-UD-DIN 
SHAWL: It is because of the fact that an 
indoctrinated1, civil service and an 
indoctrinated police service are there and 
those persons who held shield anti-social 
elements and who are con-demnable by all 
sections of society have been inducted into 
these forces with the result that Muslims are 
especially unsafe. I wotfl'd like *o submit one 
thing here and it is this that when the 
Government means ousiness but if it says one 
thing and means it, if it is a working 
Government, then, Sir, it can control the 
whole situation in hours. The honourable 
Minister says that they never thought that 
there would be rioting. As far as their 
thinking is concerned, it means the ClD 
people who are there have, not functioned 
well. I would like to ask him what action he 
has takeu against those officials who are 
responsible for this and who are entrusted 
with this important duty of controlling such 
matters beforehand so that some preventive 
action, can be taken. 

The second thing is this: When I say that if 
the Government is strong it can control. 1 can 
give the illustrious example wh.ch none in 
the House can deny, of Jammu and Kashmir. 
In 1978, there was a dispute, about a mosque. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA). Please put your question. 
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SHRI      GULAM MOHI-UD-DIN 
SHAWL: This is the most important thing. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am sorry, I have to interrupt 
you Please ask your questions, tions. If you 
go to 19(8 and all that, I don't know when it 
will end. 

SHRI      GULAM MOHI-UD-DIN 
SHAWL: I am only submitting that in spite of 
the fact that there was not a single communal 
riot, Madam Prime Minister was wrongly 
briefed and when she went to Katua, she 
wrongly stated that as far as the minorities 
there were concerned, they were feeling 
insecure. On the other hand, we have taken 
more than sufficient action against those 
persons, those elements, who had thought that 
they would be erecting a mosque on the land 
which was disputed. We did not allow it. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Your three minutes are over. 
Shrimati Rajinder Kaur (Interruptions) 

SHRI V. GOPALSAMY: I have also .... 
(Interruptions) 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): How can the House be 
conducted in this way? Everybody wants to 
speak.    (Interruptions) 

SHRI V. GOPALSAMY; My name was 
there. I am not a person who. . . 
(Interruptions) 

SHRI      GULAM MOHI-UD-DIN 
SHAWL: Now, my. . . 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I am sorry. (Interruptions) You 
have exceeded three minutes. You should 
have, therefore, been precise, you should 
have asked the question, you should not have 
elibora* 

ted and gone into the his'.oiy and all kinds of 
things. 

SHRI      GULAM MOHI-UD-DIN 
SHAWL: Unfortunately, at the fsg end, we 
are given a chance. 

THE VICE-CHAIRMAN (DR RAFIQ 
ZAKARIA): I am very sorry. Time i:i 
allotted according to the party stren-second 
thing is about compensation. It is not the 
dacita on whose heads there is a prize of Rs. 
10.000 ir Rs. 20,000. I 

SHRI      GULAM MOHI-UD-DIN 
SHAWL: I am only asking the question. As 
far as the judicial inquiry is concerned, I am 
not bothered about it, but as far as punitive 
action is concerned. . . (x'ime Bell rings) The 
second thing is about compensation. It is not 
the dacoitg on whose heads there is a prize of 
Rs. 10,000 or Rs. 20,000. I submit, even Rs. 
50,000 is inadquate. 

THE VICE-CHAIRMAN (DR RAFIQ 
ZAKARIA): All right. Thank you, thank 
you. 

SHRI      GULAM MOHI-UD-DIN 
SHAWL: As far as the officers ace 
concerned, they should be immediately 
transferred,   {interruptions). 

SHRI YOGENDRA MAKWANA: The 
hon. Member has put only one question, and 
that is regarding  officers. 

THE VICE-CHAIRMAN (DR RAFIQ 
ZAKARIA): You also shouia be brief. Mr. 
Minister. (Interruptions) 

SHRI YOGENDRA MAKWANA: I have 
already said that against those officers who 
will be found guilty, necessary action will be 
taken. 

DR. (SHRIMATI) RAJINDER 
ZAKARIA): Yes, Shrimati Rajinder Kaur. 
Three minuses. 

DR. (SHRIMATI) RAJINDER KAUR; Mr. 
Vice-Chairman, Sir, where there is fuel, there is 
fire. Communal hatered is there in our country 
which flares up at times here and at times there. 
I have not seen a single session when this .    
communal    riot    is     not    discussed. 
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[Dr.   (Shrimati)   Rajender Kaur] 
But the problem remains the same. The best 
course is to curtail and control the fuel so that 
it will not flare up. The Government's attempt 
to tackle the problem and to compensate the 
victims of the riot is commendable. But the 
Government should also see that the victims 
of the riots should be fully compensated. Will 
the Minister assure us that he will look into 
the matter and see that they are fully 
compensated?, My second point is that during 
the Aligarh riots, the Minorities Commission 
gave a recommendation that in the police 
personnel, all the minority communities 
should be given due representation. 1 would 
like to know from the Minister whether in the 
riot-affected area there was any police 
personnel belonging to the minority 
community or not. (Time Bell rings). Anct 
what action does the Government intend to 
take in future to ensure that due 
representation is given to minorities in the 
Police? My third point is, arrests are made but 
I am yet to see a single person being 
convicted because of riots. But the 
Government is aware of the mis-meants and 
the mischief mongers. Will the Minister see 
that the National Security Act is used for such 
distress so that they may not create trouble 
anywhere? (Time Bell rings) Sir, I am not in 
the habit of taking much time. The Minorities 
Commission was sent to Aligarh and it. 
inspired confidence among the minorities 
there, in the same way, will the hon. Minister 
see to it that whenever there are such riots, the 
Minorities Commission is sent there so that 
they will be able to inspire confidence in the 
minds of the members of the minority 
communities?, He should also see that 
members of the minority communities 
represented on the Minorities Commission are 
chosen with the consent of the  minorities. 

My last point is, I have heard of some 
National Integration Council. But I am sorry 
to say that no representative body of the 
Sikhs has been given representation there 
Mid no Hindu organisation has been given 
re- 

presentation there, I would request the hon. 
Minister that—religion, sometimes, is the 
cause of the trouble— every religious 
organisation should be given due 
representation in the National   Integration   
Council. 

SHRI YOGENDRA MAKWANA: Sir, the 
hon. lady Member has made suggestions 
except one question and this is in regard to 
the question of ie-presentation in the 
Mino\it)ss Commission. I can assure the hon. 
Members of this House that the Government 
is keen to give representation to the minority 
communities and wherever there is 
recru.tment, we pass on instructions to the 
recruiting authorities in regard to this. 

So far as the question of arrests under the 
National Security Act is concerned, we have 
already instructed all the State Governments 
that wherever there is communal tension and 
it is seen that somebody is promoting; it, they 
should be arrested under the National 
Security Act. When the National Security Bill 
was brought before the House, hon. Members 
have been told that it was meant for this pur-
pose only. 

SHRI SUJAN SINGH (Haryana): Sir, on a 
point of order. Is it in! accord-dance with the 
policy of Ihe Congress to give representation 
on communal lines? It seems, the hon. 
Minister is agreeing to the suggestion. 

THE VICE-CHAIR:MAN (DR. RAFIQ 
ZAKARIA): This is no point of order. 
(Interruptions) 

MOTION FOR     ELECTION TO THE 
INDIAN COUNCIL OF AGRICULTU-

RAL RESEARCH    SOCIETY 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (MISS 
KAMLA KUMARI): Sir, I beg to move: 

"That in pursuance of rule 4(vii) of the 
Rules of the Indian Council of Agricultural    
Research    Society, 


